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CENIRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD
Allahabad : Dated this o8th day of July, 2000
CIVIL MLsC, CONTEMPI APELICATIWN Ny, 26 UF 2000
| IN
ORL GINAL AFPLICA-ILWN NO, 1375 COF 1995
gistrict s Allahabad

QURAM e
Hon'ble Mr, Justice RaK Trivedi, V.C.

Hantple MC. S. Biswas, Adde

Kunji Lal son of Late shri Fatd singh,
Resigentof village Naiha, post Uffice-
Paschim Sarira, di strict=All ahabad.
(sri K.GC, Tripathi, Advoc gte)

i s s e Applicant

versus

1.  The secretary, Rail Mantralaya,
Rsil Bhawan, New pelhi,
2, The Mandal Rall Prabandhak,
shri sukhbeer singh,
Northern Railway, Allababad.
R The pivisional personnel Uf ficer,
sri KM Narayan,
Jivisinal Railway Malager,
Uf fice Northern Railway, Allahabad,
4, sri Sp Mehta,
General Manager, Headquarters,
Baroda House, New pelhi,

AP Regpagents

OR DER (Oral)

Hon' hle | tice R Tri j ¥

we have heard Sri KC Tripathi, counsel for the

.. L
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applicant, The grievsnce of the applicant is that the
order of this Tripunal gated 4-9-1998 passed in Oa No,
1375 of 1995 has not peen Complied with, The girecti on
contzined in psra g of the judgement reads as follow;.

nln the circumstances, as menti med above, the
respmngents gre directeg o consider the case of the
applicant for sppaintpent m COmpassionate ground within
a period of three months from the date of receipt of 3

Copy of hWig order, No order as Lo cogtgn,

D, 1t appears that the orger of the Tripungl was
chagllenged pefore the Hamspie High Court of Judicgture gt
Allahabad in civil misc, writ petitiam no, 4295 of 1999 in
which an interim order was granted on 4-2.1999, The learned
counsel has, however, submi tted that the ex parte interipm
order has been vacated m 14-9.1999. From the perusal

of the application, however, it is not clear that the
applicant has made aly application pefore the concerneg
authority respmgiple for implementing the order of the
Trlbunal dated 4.9-)998, in asbsence of which it is
dlfflcult@ that any contepmpt hgg been commi tted,

The application ig accordingly rejected with the liperty
to the applicant to approach the respagents ang mgke
applicatim requesting them to Comply with the orger

of thig Tripunal,
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